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12.19 hrs

FINANCIAL COMMITTEES, 1980-81
A REVIEW
SECRETARY: I beg to lay on the
Table a copy each of the Hindi and

English versiong of the Financial
Committees, 1980-81 A review.

ASSENT TO BILL

SECRETARY: Sir, I lay on the Table
the Finance Bill, 1981, passed by the
Houses of Parliament during the last
session and assented to. Since a report
wag last made to the House on the 8th
May, 1981,

12.21 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FAMINE AND DROUGHT CONDITIONS IN
SOME PATRS OF THE COUNTRY

MR. SPEAKER. Now, Calling
Attention. Shri Daga.

SHRI MOOL CHAND DAGA (Palh):
Sir, I call the attention of the Minis-
ter. (Interuptions).

[At this stage some Hon. Members
left the House]

12.22 hrs.

[Mr., DEpUTY-SPEARER in the Chair]

(Interruptionsg) **

MR. DEPUTY-SPEAKER: Don't
record. Shri Daga, Calling Atten-
tion

SHRI MOOL CHAND DAGA: Sir, I
call the attention of the Minister of
Agriculture and Rural Reconstruction
to the following matter of urgent
Public importance and 1 request that
he may make a statement thereon:—

parts of the country (CA)

other parts of the country and the
steps taken by Government to meet
the Situation.™

MR. DEPUTY-SPEAKER Now,
the hon. Minister.

THE MINISTER OF AGRICULTURRE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): Although the monsoon in
the year 1980 was more or less-gatis-
factory, drought conditions prevailed
during the post monsoon season in
the year 1980 was more Or less satis—
Pradesh, Haryana Karnataka, Maha-
rashtra and Tamil Nadu. During the
post monsoon period, the total area
affected was 213.12 lakh hectares in-
volving @ human population of 793.60
lakhs ang cattle population of 665.91
lakhs. Central Teamg visited gll these
States and as a result of decisiona
taken on their reports, a ceiling of
expenditure of Rs, 70.45 crores was
approved for purposes of central assis-
tance during the year 1980-81, In
addition, foodgrains were allothed
under the National Rural Employment
Programme (NREP) and sghort-term
loans were also sanclioned for the
purchase and distribution of agricul-
tural inputs.

The drought conditions continued
during the pre-monsoon period this
year also in Andhra Pradesh, Karna-
taka, Haryana, Rajasthan and Tamil
Nadu. In these five States, 75 districts
involving a cropped area of 16098
lakh hectares, a human population of
746.87 lakhs and cattle population of
673.99 lakhs continued to be affected.
At the request of the State Govern-
ments, Central Teams visiteq these
States during April—May, 1981 and
on the basis of their reports, a tofal
ceiling of expenditure of Rs. 121.13
meats, Centiral Teamg visited  these
Central assistance. The
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term loans for purchase and distribu-
tion of agricultural inputs during the
current Kharif geason have also been
sanctioned. These five States have
also beep, allotted foodgrains under the
National Rural Employment Pro-
gramme, pesides cash assistance,

Drinking water posed a serious pro-
blem in the affectej areas of these
States, At the request of the State
Governments, the D.GS.&D. placed
indentg for 97 fast rigs for boring
drinking water wells 1n hard rack
areas. Thirty six rigs were supplied
before the on-sea of the monsoon. On
the intervention oy the Prime Minis-
ter, 42 fast rigs were supplied, mostly
along with crew, by other States.
The total number of rigs deployed in
the affected Stales was 688B. Special
allocation of cement was also arrang-
ed for these States.

In order to mitigate the distress to
the cattle population, the State Gov -
ernments gset up cattle camps and
fodder banks in the affected areas, A
sum of Rs. 46 lakhs under Plan and
Re. 530 lakhs under Non-Plan has
been sanctioned for this purpose.
Special trains were arranged in
Andhra Pradesh for transporting
fodder to the critical areas,

The twelve-point Programme for
drought management suggested by
the Prime Minmister during ihe severe
drought of 1979.80 continued to pro-
vide the basic strategy and guidance
at all levels for mecling the drought
situation. A crop-weather watch
group at the Centre has been con-
tinueusly monitoring the situation and
suggesting remedial measures to the
Btates Governments. The States have
also been advised to set up similar
groups at State and districts levels.
Steps have been taken to maintain
supplies of cereals and othe: essential
commodities through Fair Price Shops
in the drought affacted States, It is
gratitying to note that no starvation
death or cattle mortality or epidemic
©on account of drought has been
reported, by the State Governments.

AUGUST 18, 1981

conditions in some 300
parts of the country (CA)

I am happy to state that the dis-
tress which the people in the drought
affecteq States were passing through
ended with the onset of monsoon this
vear. The rainfal] in practically all
parts of the country has been very
satisfactory, However, the Govern-
ment is alive to the recurrent drought
conditions and is taking all prossible
steps to mitigate the effects of such
aberrant weather conditions on plant,
human and cattle population.

oft g wy T TN A6l &
arz WY Rt a8 el 1 9§ faama Har
AR NPT F T A
T AFTH F €T F WK AE WA @€
FA ¥ I A, IA I G A AL qr
aF & | A g, T axwES
T AT AT AT & I T F) 2w AF
adl a¥ & | ATAT X I 7L HE_ QA
¥ fag faarmer gaa @k #v § o iy
M F WA FY N AACAR,  FARH,
e 3w aqr gax feedt & woar
oA ¥} feafr @ | F<r ama F Ay
grar fr ad qafigr wf N g H
FR A IACIW 9 a1 1980-81 W
MRAR AT IWIRI 18R
wifge o &8 ¥ 1981-82 +t feafa
T A A 1 AU gArA 9 qd¢ A
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T Ta & | AT GET AT F IR NS
A qata 41 g1 g T A 2w
FHTY ATEA T AITA T HTCT |
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Iree gl @\ s wT wae ¥ A §
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MR F IR Y aeE D @ g
fa oo a1 a0 & assfis wr
AT & | WS AT ¥ IA Fasy
¥ forr wr 1% faar 90 #ra Anr
WX qret A1 doqr F O g@ A W
# §, u¥< oy aret & ara< 9a Y grera
agy T T & P A ofr wgt @
XE: —

“l am happy to state that the
distress which the people in the
drought-affected States were pas-
sing through ended with the onset
of monsoon this year.”

TRATIIUCLL? AT vaw & =&
nT Tga WG g0 g | Yoaa ¥
T e § B sl oo o W@
w@ar g dfem wred wa Agl g
HR P! A AT W@ ART G 1 B
WY ErfY strefr § S My gEar Har
JTAT R ) ag T € FEF "I F wATHA
¥y 3 7 gt ¥ o A 7@ fdd
foet & 1 w19 F9ar 77 T fo arell,
ey, @A, faddr W Wegre
# fra¥ e 7ot g€ & asft a=w ?
LT F Tn =, qiw et F fwaedy aat
g€ ? W wuw ¥ 9@ A ¥ uied
T Fur arEt ¥ qmt & fag
a0 Sueeg § 7 foad wW
qH HF & qr 9T 4G qAX §
TR AT R FarAn Sgar g o wLow
& qT9 UH T HGH N "I wqAY
B ST @T 9T A ATAY AT AY FWT
T ¥ awT 94 9 wiEl ¥ wig 9,
Ja q PO F [T T ATH-ZAT TR AT |
T %o FT UH fhey W@ g, Ty ad
HEAT AT FT AT Wr § | AN Fg
fear fo adr medh) Fmga §7 Fagamar
aTgar g fn gfy fawer & o a1 R
utry § fora @ ap aamr Wy § &
TR, orreYe WY R & fom s
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&t &% frarar §, 98 ¥ fsadt wmgA
RN Frftsem @ N R ?

JPR T Fa wgdl § e 2 e
25 EATCOR HTA ¥ g7 oqF 1A §,
g NS arer & | ¥ Srrevar wrgar g o
fota st ar &% for% Foar &, wrdtor
Biwal ¥ g K & AT JIAH
7?7 & Yt arar Igar g T xa A
7 W) Fgar g o g ey wir &
qu@r g Jgdew A&t ¥ | eRT g
€ vk Y7 al wqq e o W 78
78t faerft

wreeg fawrn arer wgy € fo sy
ared FFTT %@ g, Ia W 3,000
FAT % et anfgg wicza & 110
FNQ A Qarafgd | 3, 3a@m ¥
nwe & difea AT qE A g N RE
¥ 72 farair t @ § 1 2t o wi
weft € &, 7€ g 1 T § Wit I
g R A A g A F A &
A oY Foered 78 ar & | ST AT
fr Tomam@m A ¥ T AT &
arz fead wty § AF =y oy ST
qrerat @ oI fmd arg ady i ea ¥
frme g ? Sorsmm g gofet &
T qrer AT qEAT F 7€ ara AR
srage wgk faar oy & @ srdar
R ArE’ St ¥ Ay 3 ar qry T
2 Y atg §, ag @t oF § | g9 W
i g wedva, ghardt gt & s
AT g o A A wiet ® wrg &,
T faaay &, o d< a7 af awy
g

U fader § fp wg ow & d
wied ot o waey | ga WA X
w™ S A m2Swa wm gt fear @
W X A7 Ty 7 feam &
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[t g= =« =07
fier-fien FowY & wwre § WY TG T
sy a% feadt amga gE ¢, w< fwad
s sy x € ? Fw agar &
fm st ¥ o qgor NE oY, 72 aF
W 9wy & ?

arg w w7 =d §, W wre ghad,
wfe Ffag F §a w2 faa € ag o 150
e o€’ | w9 W) war qar § e owgr
T Qg 1 WIT A AgY I GF qUAr
& & e § WY Ay Ay A A K
R ot ®1 @& fraqiw o Sawsw
g & 1 =2 I WYy gfed Sgr T ag
grwa & o @1 art @Y @

# wro wow wfa 7Y S ¥ wAr
wrgar § v xg gfaarr Nt ghaar
BT F USEATE F 9 X a9 "I
¥ o agr 7A@ N w1 grea 8
B’

# g W goar wrgar 9t s UsreyTa
¥ qupat ¥ fordr angt-gr o A9 ¥ fafae
T § Wik fead $=a o¥ § stgr W
WA IIAE A § T F @ ¥
fa ? zg W qCT fo feax w7 g9
AW ¥ ax ae ey 3 ?

ary ¥ oF qst4r T oY W Ta
* Fro Tarfrarda oY 4 | TER FRr
fir gy & T & sUw ol w1y §
Iq P F wRia W@ v oS
mA &« fra fgedi o s A w1
qrar fF wgt 9T wETEr 9gw dat v,
o Al ar § ar A F ord # awear
A A gTERCO RN ?

N ¥ Y AT PR E, A
wr frexr adt & ¥feer Wy xa ara ar o
were 3 w1 w2 P | qf wow § O
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TATATT F 90 &« SW T WA
o g@ oY We F § 1 qgi AR
w7 agY faer w@r & | wgr ST §
T W 7 A Qwirwr KAy A @,
AfeA I wTE A, T T AT Y
8 fawd & 1 wgr o< fafme afas
T Y &Op AfY fear st @r Y IR
A gy A F foe ol @)Y @,
I | AT e e ad g,
gu fow @ & 1 o, Ifesy 1 Wi
arat & 4 ogwrd gfhur wanw €0
A A A H @y E 9 A gl
waT g

& SiriqT Wigat g & for Troay #r
# o fegr 8, war o e
Wl ST | W TR AT ¥ Faw A&
JBC ST, A WA TA W Y AR,
qrel WIC HaTS, € AVAT F1 WERH w0
X QTHAT FAT G211 & STwAT Ar@ar
g s wysar wic gy F) fasr @
* foq wor @7 S ST R E ?

T W fag - feEt v
atgs, =Y TAT A N TP LOT, T F
warfas #% ard €z ¥ TR ¥ QU
R ARITY 1 e asa o o=
ania fwa; | s faexr am-1980-
®1, O AAYA, AREAT F TR W
@AW W arw {T Ay dfee ¥
wrgwa 9, feafor wowt @
FFAT AT | §F WA A &1 SF) AT A
FTQRE | = IMT ¥ ey ¥ At §
] sraerdy gfesw oo Iy 7

SFF 3ar 3AT |

AT H aTwg &7 aw R
Fga 9F Wr g | Afwn & ¥ wrfor oF
AET §TAA A3 FY, ax T & vy 6
WA #Y AT & @ AW an
¥ s(n wlw mifar @@t ot @
ot & e xa § o v el urm
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Wit afir & wran ¥ g3 gre@ A 7 |
¥a ¥ ot v Af g FRI MR AW aw
J 0, AYF Ko wrfow ¥ FART FEIA AH
gmr, ¥ife ®aF AT FT IR AT
9w § | gA W ¥ 387 ¥ 0w g
for ¢ W 35 W e fedraw §
qrs FHQ ag § & wgg e w0
TO AT BT T Al Wi ey #
fpwrat & | Frfor = FREwET gr I
3% ATAY §, a9 agardw § 20 qeEz
7 ) Ad-fw ¥ §9 WA I9
FEwaT & ag Wt TifAqa g1 wtsee
¥ 22 9vde EEHAr § 1 A u
7w arfon #t ga fac SRewaY Al aar
w“oy § | *qifw agr arfor aga wwRr
qEat ¥, (T feaAt arfar agh 9T Wt
g wHrsAa & fagswadr g, manr
aifor i § Twar grar § 1 aa figg-
Tara %, fag § Toegra FT a1 AT
mfAa § arfar o @lRaswd
W &1 e vawaTa ¥ A 9 WRr
afargt &1 7eiag d qeamgard
feed uvram ¥ aifr awa ge )

SHRI MOOL CHAND DAGA: Please
excuse me, Mr. Deputy-Speaker, Sir,
for interrupting. But the hon. Minister
must give specific answers to  the
questions which I have put. If he says
that there is rain in my district or
that it is there in Jodhpur, Barmer or
Bhilwara, he should give details. He
should not say things in general
terms, I don't want to hear such ans-
wers from the hon. Minister. He
should give a definite reply to the ques-
tions. There has been absolutely no
rain, I said, absolutely there is no rain;
there is no drinkimg water; there is
no grass; there is no fodder, (Inter-
Tuptions).
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rain fall has already been received. I
cannot go into village-wise figures. If
there is any particular place which
has been left out.....

MR. DEPUTY-SPEAKER: If you
have got figures, furnished him.

RAO BIRENDRA SINGH: I can
furnish him figures.

SHRI MOOL CHAND DAGA: What
has he done about jt? Is his Depart-
ment having an upto-date knowledge
about it or not?

frot o s (W@aErEr) .
IS AU, FW J ®H T AR
fasi & mreT gatw & T afor gf
g

MR. DEPUTY-SPEAKER: Every-
body knows that you have also inter-
vened because you are from Rajas-
than. You give lhat prominence to
Mr. Daga, not yourself,

Ty @er oy - a wAdR azes
uH 3 WA F4T 0E 6 F ¥ w@r
fasar A argw & 1 o A Ay

€ T W § O 9N & qe 8 F1E waar

agr 20 .
of freart i TR ¢ nM §)

STHAT ¥ @ g |

Ta N fag : A ameEd age
2 T | agt A 7 araerd % & g
G GATE AN AW & GAT g
foraar w@ wrew @, § waear (| ¥fwy
QI W g TF AT ¥ q@AT W1§
B H &4 qar avar § ?

Wt gfg 9= da (SEAY) oA
TEA ] war ffag

RAO BIRENDRA SINGH: If that
helps thehon.munbersti::z;:
continue to criticise us. But 3
cussion cannot be based on village-
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wise, block-wise, tehsil-wise figures of
rain fall. They should put certain
questions and I will give them com-
Pplete information, even with regard
to ficlds if they like, It may take seve-
ral years to collect them. That is a
different thing.

Mr. Daga wanted to know how
much relief had been provided for
Rajasthan. Rajasthan has already been
given an assistance to the tune of
Rs. 40.30 crores during the year 1980-
81. During the year 1881-82, the
central assistance given to Rajasthan
is Rs, 33.93 crores. Sufficient amount
of money has also been provided for
drinking water. They wanted to know
what has been done in the matter of
provision for drinking water. 2028
villages have been covered for sup-
ply of drinking water on a permanent
basis in Rajasthan during this drought
period. Ninety-six rigs are available
in the State, Nine thousand nine hun-
dred and ninety-six bores have been
successful and are being used for
drinking waler. Two hundred and
twenty eight cattle feeding centres
and 132 migration depots for cattle
have been opened and are being ope-
rated. He wants to know these de-
tails. I can give him as much de-
tail as I have got readily available
with me. But if he wants any fur-
ther information, he can always ask
me and I will write {0 him. He had
asked about the money provided for
drinking water. Under the non-plan
provision during the post-monsocon
period, last year, for drinking water
schemes, Rs. 40 lakhs have been pro-
vided and under the plan liead. Rs.
435 crores have been piovided. Dur-
ing the pre-monsoon period this year,
another Rs. 183 crores under nron-
plan and Rs 582 crores have been
provided under the plan head for
Rajasthan State alone. If they want
to know figures aboui all the States
I can read the statements from my
supplementary informtiaon papers.
But it will be better it other hon.
Members ask about their States and
I give them the reply.

AUGUST 18, 198]
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Drought is no doubt a recurring ca-
lamity in India. But steps are being
taken to find g permanent solution.
The first solution is irrigation to gta-
bilise agriculture. Even in the most
advanced countries in the world today
agriculture mostly depends upon wea-
ther, monsoon conditions and other
weather conditions,

PROF. N. G. RANGA {Guntur):
But we have to insure against these
calamities

RAO BIRENDRA SINGH: That is
a different question, Mr Ranga. For
a long time the Government of India
started looking into the problems of
drought prone areas. There are
large areas in the counrty, but you
know, as long ago as 1970-71 the
drought prone areas were 1dentified
and a programme was framed for
those areas. It was called the DPAP,
Drought Prone Areas Programme. Up
to 1978-79 it was onc hundred per
cent subsidy for this programme. Si-
milarly Desert Development Program-
me also was started for deseit areas.
During the Sixth Plan period we
have allocated a sum of Rs. 175
crores for Drought Prone Areas Pro-
gramme only. Another sum of Rs, 50
crores in the Sixth Plan outlay has
been provided for Nesert Dev-lobment
Programme, All these prosr-ammes
aim at ridding drought prone arcas
from this recurring misery. Under
Drought Prone Arcas Programme
alone, which extends to a larre num-
ber of blocks and districts, 557 blocks
in 13 States are covered and the De-
sert Development Programm,: similar-
ly looks after 132 blocks in a large
number of districts, About 135 lakhs
is provided to each block annually
under the Desert Development Pro-
gramme. Similarly works for irriga-
tion, soil conservation, afforestation,
sciting up of milk co-operatives, pro-
vision of milch animals for weaker
sections of society and establishing
sheep co-operatives and  generating
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employment—all these programmes
are taken up under the Drought
Prone Areas Programme and it has
also been of immense use in these
areas. About 2.5 lakh hectares have
been provided irrigation facilitiez un-
der the DPAP Programme alone, This
is apart from our other irrigation
programmes, We want to extend irri-
gation to larger areas. As you know,
so many times, I have stated in the
House that India perhaps stands first
in the whole world in the fast rate
that it has adopted for extension of
irrigation. During the Sixth Plan
period alone, we want to cover ano-
ther 14 million hecatres and this
programme will look after the drought
affected programme in the futurc.
Similarly, we have taken about 12.5
lakh hectares in the drought prone
areas under soil conservation measures,
afforestation in 3.12 lakh  hectares,
3,325 milk co-operatives have been
started, 62,000 milch animals have
been distributed up to the year 1978-
70 and this programme is continuing

So, 1t cannot be said, and the hon.
Member has a wrong impression, if he
thinks that the Government is not
aware o the difficullies thai the peo-
ple are experiencing in the drought
prone areas. But another fact I would
lixe to mention is that perhaps the
hun, Member is more worried than
the Rajasthan Government itself:
Because so far we have not re-
ceived any memorandum or request
from the Rajasthan Government for
relief for drought in certain greas.

MR, DEPUTY-SPEAKER: When
they are in Rajasthan, t1hey will be
very active.

RAO BIRENDRA SINGH: They are
m¢re active here in Parliament than
in their constituency in Rajasthan.

"'hese are some of the points that
ihe hon. Member made and I think
he would be satisfied.

SHRI MOOL CHAND DAGA: He
has not replied to my questions.

parts of the country (CA)

MR. DEPUTY-SPEAKER: Moro
than what you required has been fur-
mnished by the Minister. I am satisfied.

SHRI MOOL CHAND DAGA: Kind-
ly tell me how many villages have
been covered at least in my district,
whether drinking water has been pro=
vided....

MR. DEPUTY-SPEAKER: You
go and meet him.

SHRI MOOL CHAND DAGA.: Peo-
ple are dying of hunger,

RAO BIRENDRA SINGH: The dif-
ficulty is you do not appreciate the
efforts that we are making.

MR. DEPUTY-SPEAKER: Shri
Chandrashekharz Murthy.

SHRI M. V. CHANDRASHEKHA-
RA MURTHY (Kanakapura): Sir, 1
rise to draw the attention of the hon.
Minister for Agriculture and Rural
Reconstruction to the severe drought
conditions prevailing in the States of
Karnataka, Andhra Pradesh, Rajas-
than and other parts of the country.
As rightly pointed out by my learned
friend, Shri Daga, our couniry and
our people are continuously subjected
to natural calamities like floods, fa-
mine and drought. But these are acts
of God, which no Government can
prevent, But timely and speedy relief
should be given. Otherwise,
it would be meaningless. Suppose
a drought affected area is to be iden-
tified, the Dcputy Commissioner of
that area gets a report from his
subordinate officers and submiis his
report to the State Government, Ulti-
mately, the State Government makes
out a case for central assistance, which
is a time consuming process. The
Government should evolve some me-
thod to minimise or curtail these bu-
reaucratic hurdles. I do not want to
comment much upon this aspect. I
want to know the Government's deci-
sion on the following points, wviz.,
whether the Government is prepared
to set up a famine and drought Te-
Hef board at the State level, so that
they can tackle the problem imme-
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diately and timely reliet may be
given to the people; if so, the details
thereof, Secondly, what are the broad
s.1ategies the Government propose to
adopt other than the 12 point program-
me proposed by our Prime Minister,
to reduce the severity of the drought
and famine in our country and how
much money has been spent in the

last three years for the State of
Karnataka?

I want to say something ahout my
State, Due to failure of ramns and
delayed monsoon, some parts of Kar-
nataka are reeling undey severs fa-
mine and drought and I urge upon the
Minister and the Governmunt to pro-
vide adequate funds to the State Gov-
ernment, so that they can tackle the
gituation in time. Further, I re-
quest the Minister and the Govern-
ment to give standing instructions to
all the State Governments to postpone
the recovery of cooperative loans

from those people who are hit by
famine and drought.
13 hrs,

RAO BIRENDRA SINGH: I have
already given some information in
general about the method by which
the Government is trying to tackle
this problem. I have also given infor-
mation about certain parts of Karna-
taka which are still deficient in rain-
fall. The question was about the
existing drought conditions in some
States. I am not in a position im-
mediately to provide to the hon.
Member figures or relief provided
during the last three years. If he
wants to know that I will give him
the figures later on.

In fact, as the hon. Member knows,
thers e o famine code In each Store
and gall relief operations are under-
taken by the State Governments un-
er the provissions of the famine code

do ndt know whether this famine
has been amended by the Kar-
Government after Indepen-
or it is the same as exigted
ihc British days, T it has
been amended. It is open to the

fHE

g
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State Governmen: to amend it 1
admit that the relief provided to the
poor farmers and the weaker sections
particularly in the rural areas,
under the famine code as it
exists in all the States in India,
is not enough. Under the revenue
laws, to my mind, it is only about 10
per cent of the damage that can be
compensated, That is not adequate.
But it is not possible for the Gov-
ernment of India to fully insure
against damages and losses in all na-
tural calamities. Somehow I do not
know how it has happenea. But for
drought we do not give enough com-
pensation because this is covered un-
der the famine code, For floods upto
7 per cent of the approved expen-
diture incurred by a State Govern-
ment over and above the margin
money is met by the Government of
India. I do not understand why we
should be more sympathetic to peo-
ple who are washed away than thaose
who die a lingering death by starva-
tion and thirst. But these matters
can always be looked into.

For providing immediate relief
every State Government has at its
disposal a margin money which js a
substantial amount of money.

SHRI M. V. CHANDRASHEKHA-
RA MURTHY: It is not a substantial
amount.

RAO BIRENDRA SINGH: That was
decided by the Seventh Finance Com-
mission after taking into consideration
the financial position of the Govern-
ment of India the finances of the Statea
and the intensity and magnitude of
drought and flood in various States.
It cannot be changed now. But this
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PROF. N, G RANGA: What about
postponement of collection of dues?

RAO BIRENDRA SINGH: Remis-
sion of recovery of interest, loan, etc,
all these are covered under the fa-
mine code. The Government of In-
diag has nothing to do with that, Ac-
tion has to be taken by the respec-
tive State Governments. We  shall
ceriainly convey to the State Gov-
ernment the feelings of hon. Members.

SHRI B. V. DESAI (Raichur): I do
not want to take much time of the
House because most of the points
have already been made by Mr. Daga
and by my friend, Mr. Chandrashe-
khara Murthy.

In some of the districts of some
particular States there is acute shor-
tage of water and drought conditions
prevail over there. In Karnataka
some of the districts like Bijapur,
Gulbarga, Kolar, etc., are very much
affected. Just now the hon. Minis-
ter was pleased to state that the per-
ventage of rains are already there
and if 1t is 0.2 less than the normal
rains, it is taken as deficient, I would
like to point out to him that this is
not the right way of dealing with
this. The total rainfall may not be
deficient, but if it is not timely, it will
very severely affect the crops. There-
fore, the Government of India should
very definitely come to the aid of the
States when they require it badly.

In the case of Karnataka, some of
ihe demands which the State Govern-
ment have made have not been sanc-
tioned. According to the figures men-
lioned by the hon. Minister, the
figures are as follows: 1978-79 Rs. 40.63
lakhs; 1979-80 Rs. 63.90 lakhs; 1980-
81 Rs. 954.05 lakhs ond in 1981-82
they have demanded Rs. 1,182.55 lakhs.
To use his own words, the Govern-
ment o, India have fixed a ceiling of
Rs, 806 lakhs. Although their Com-
mittee has visited the area, they have
fixed a ceiling of Rs. 808 lakhs. Till
14-8-81 it has not been released. Once
vou fix a ceiling, the amount should

parts of the country (CA)

be released. I would request the hon.
Minister that when the discussion is
over and he goes to his office, he
should immediately relcase the mo-
ney and send them a telex message.
There is no point in fixing a ceiling
and then sitting tight on it

Yesterday I asked a question,
Unstarred question, regarding the
drought conditions in Karnataka. The
same reply was given that they have
fixed a ceiling of Rs. 806 lakhs on ex-
penditure for drought relief. If that
amount has been sanctioned, it should
be released g that it could actually
be spent.

While Shri Daga was speaking, the
hon. Minister was kind enocugh to say
rather loudly that Rajasthan has not
sent any memorandum till today. The
Karnataka Government has sent a re-
port long back. It is still with the hon.
Ministar and no action has been taken
on it. In that memorandum, apart
from temporary relief to the drought
affected areas, the Karnataka Govern-
ment have suggested some permanent
solutions. I would quote a smal] para
in this connection from the Memo-
randum:

“However, the truth stares us in
the face that there are certain dis-
tricts like Bijapur, Gulbarga and
Kolar, where year after year, the
whole district has +to face condi-
tions of scarcity—only its intensity
being mercifully less in one or two
yvears in a five year cycle. Logic
would indicate that it may be wiser
to undertake as part of the relief
measures the creation of durable
assets which would provide a lasting
solution o the problem. We would
commend to the Government of
India the acceptance of this ap-
proach.”

I would like to ask the hon. Minister
whether he will accept this percep-
tion of the "novernment of Karnataka
for a permanent solution. Instead of
giving doles year after year to the
drought-prone areas, why not have a
lasting solution, as suggested by the
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Government of Karnataka, for which
they have asked for g total sum of
Rs. 205 crores for Bijapur, Gulbarga
and Kolar? It is still pending with
the hon. Minister, Will he kindly look
into it and see something is done in
this regard?

Since both floods and drought are
destructive in nature, they have {o be
equated. Certain areas of our country
face a lot of difficulties due to floods.
The sume condition applies to drought
also. Therefore, in order to minimise
both, schemes were promulgated or
schemecs were actually brought for-
ward by one Mr. K, .. Rao. Of course,
every one knows him, he is an engi-
neer and he was here. He had propos-
ed Ganga-Cauvery link. Probably it
was too ambitious a scheme and it
was  far-fetched, Rs. 30,000 to
Rs. 40,000 crores were the expenses.
Probably it was not thought fit to be
considered by the Government of
India. But again, on¢ eminent com-
pany, Dastur & Co., have suggested
Garland Scheme gq that from the nor-
thern part of our country where the
floods are always there, the excess
water can be taken into South and
other drought-stricken areas and thus
a permanent solution can be found. I
think now this is the time when we
should take this up on a permanent
basis and at least make 5 start in this
regard. I do not say that the problem
is very easy, it is very colossal, but
nonetheless somewhere some begin-

" ning has to be made whether the Gov-
ernment has considered this problem
as a flood-cum-drought measure by
which we have to mitigate this.

MR. DEPUTY-SPEAKER: By which
the Cauvery water dispute also bet-
ween Karnataka and Tamil Nadu can
be solved.

SHRI B. V. DESAI: Yes, that alsp is
possible. We will get more water,
there is no doubt about it. There
won't be any problem for that.

Therefore, as a permanent measure,
I would like to ask the hon. Minister
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whether any consideration has been
given to this permanent solution about
Hood and drought.

SHRI G. Y. KRISHNAN (Kolar):
Mr. Deputy-Speaker, Sir, only one
point.

MR. DEPUTY-SPEAKER: You can-
not raise a point. There is no rule.
You can get that information. You
meet the Minister separately and get
the information.

(Interruptions)

MR. DEPUTY-SPEAKER: No, you
can meet the Minister separately.

(Interruptions)

MR. DEPUTY-SPEAKER: Rules
do not permit. You meet him separa-
tely and get this information. No, this
will not be allowed.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 am
sorry, I cannot make an exception in
this, Please sit down. Please take your
seat. We are guided by rules.

(Interruptions) **

MR DEPUTY-SPEAKER: This will
not go on record. We are strictly
guided by rules., Mr., Minister, you
please reply.

RAO BIRENDRA SINGH: It would
not be proper for me to go into the
merits and demerits of the ambitious
programme which the hon. Member
mentioned, | ke tHe Garland Canal and
linking of rivers in the North and then
linking them with the Southern rivers.
But as you rightly pointed out, Sir,
the difficully is that the Stateg are
not even prepared to scttle their
inter-State disputes even when it is
only between two States. The Karna-
taka State has not even been able to
fully utilise the Cauvery waters for its
own State and you know there js a
dispute pending between Tamil Nadu,
Karnataka and Kerala. But we have
already decided to establish a Water
Resourceg Development Agenqy for
that purpose anqg this national agency

**Not recorded.
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will first survey al lthe rivers in the
-peninsula and see how best their
waters could be utilised to irrigate the

drought prone areas in all the States
in the South,

Sir, the Central assistance to Kar-
nataka during the last year was
Rs. 6.65 crores. This year, as the hon.
Member knows, it is Rs. 8.06 crores.
We only recommend the assistance on
the basis of 3 memorandum that we
receive from the State. A Central
team visits the State, goes into the
details and then its recommendations
are considered by the high level com-
mittee. I am not aware of the fact that
the amount that was sanctioned for
relief has nol been released.

SHRI B. V. DESAI: Sir, there is a
Telex addressed to him only. It was
dated 14-8-81. It is only a ceiling which
hag been fixed and the amount has
not been released. There is a Telex
about this.

RAO BIRENDRA SINGH: Imme-
diately as the ceiling is fixed, this
ceiling is also fixed by the Ministry
of Finance ang the amounts are also
released by the Ministry of Finance. 1
shall talk to my colleague, the Fin-
ance Minister and certainly there
would not be....

MR. DEPUTY-SPEAKER: Hig able
deputy is here.

RAO BIRENDRA SINGH: I am sure
there is no difficulty in the release of
money that has already been sanc-
tioned. Sanction might have been issu-
ed and the money might be on its
way.

The Central assistanceg for mini-
mum needs programme for Karna-
taka during the year 1981.82 is of the
order of Rs. 9 crores. That for accele-
rateg Rural Water Supply Scheme
which js a 100 per cent grant by the
Government of India, the State does
not have to give a penny, the amount
is of thg order of Rs. 2.53 crores.
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Drinking water needs are also being
fully looked into.

I do not think there is any othe:
peint that needs to be mentioned here,
But I only assure the hon. Members
through you that....

MR. DEPUTY-SPEAKER: He
mentioned something about Memo-
randum,.

RAC BIRENDRA SINGH: So far
as my information goes, therc is no
Memorandum pending with us from
the Government of Karnatlaka.

SHRI B. V. DESAI: I{ is just '.re
Sir.

RAO BIRENDRA SINGH: Every

time when we receive a memorandum
from the Government, we depute 2
Central team.

Action has been taken gn gll memo-
randa that were received. At present
there is no memorandum pending
with us,

MR. DEPUTY-SPEAKER: The
House stands gdjourned for Lunch
We shall meet again at 2.15 p.m

13.17 hrs.

The Lok Sabha adjourned for Lunch
till fifteen minutes past Fourtcen of
the Clock.

Mr. DEPUTY-SPEAKER in. the Chair

PERSONAL EXPLANATION BY
MEMBER

MR. DEPUTY-SPEAKER: Personal

Explanation under Rule 357, Prof.
K. K. Tewary.
PROF. K. K. TEWARY (Buxar):

With your permission, Sir, under Rule
357, I rise on a point of personal ex-
planation. ...

ot wit v awrlr c (fgary)
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